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Government of India
Ministry of Finance
Department of Revenue -
Central Board of Direct Taxes

Ncw Delhl, the ZtwDecember, 1999,

N OTIFICATION
INCOME TAX

No. | It is hereby nonﬁed for general information thst:the: .
organisations mentioned -below have been approved by the Central
Government for the period mentioned against their names, for the
purpose of clause (i) of sub-section (1) of section 35 of the Income tax
Act, 1961, read with Ruld 6 of the income tax Rules, 11962+ under tho
calegory ° A:.wuahon bllbjcbl 10 the following conditions:~ '

i} The nontmd Association shall maintain separate books of
accounts for its research activities;

if) The notified Association shall turnish the Annnal Return of its
scientific research ‘activities to the Secretary, Department of-
Scientific & Industrial Research, ‘Technology Bhawan’,” New -
Mehrauli Road, New-Delhi-110016 for every ﬁnancxal }mar on or
-betoreBl Mayofeachvear ;' LT

* ii1) The notified Amsocxanon shq‘l svbm}t on behalf of the' uentml
Government, to ,ia) the Director General of Income tax
{Exémptions), 10 Middlelon. Row, 5™ Floor: Calculta-700071 (0)
the Secretary, Departmient of Scientific & Industrial Research, and
(c) the Commissioner of Income tax/Director of Income tax
(Exemptions), having jurisdiction over the organisation, on or
before the 31® October each year, a copy of its ‘audited Annua!
Accounts and also a copy of audited Tncome & Fxpenditure
Accovint in respect of its research activifies for which exemption
was granted under sub-section (1) of section 35 of Income tax Act,
1961 in addition to the retum of income tax to the designated
assessing oificer.



"

S Na. Name of the organisation approved  Period for which
Notification is effective

. Centre for Liguid Crysial Research, 1.4.99 10 31.3.2001
P.B.No. 1329, Jalahalli, Bangalore-5600613
(F.No 203/52/99-ITA-II)

Motes: The notificd Associations are advised to apply in triplicatcs
-and well in advance for renewal of the apnroval to the Central
Government through the Commissioner of Income tax/Direcior of
Income tax (Exemptions) having jurisdiction. Three copies of the
application for renewal of approval shall also be sent directl
Secretary, Department of Scieniific and Indusirial Reseat,

to the

(Kamusi C.Varshney)
| Under Secretary to the Govt. of India
Notttication No. W&\

To, ' :
The Manager,
Govt. of India Press,
Mayapun, New Delzli |

Cony forwarded to:

i.  The applicant organisations. '

2. The Director General of Income tax (Exemptions), Caloutta,

3. Comptrolier & Auditor General of India |

4. The Director, Department of Scientific and Indusitial Kesarch,

| ‘“Technology Bhawah’, Mew Mehrauli Road, New Delhi-1 10016
5. Commissiner of Income Tax. Karnatka-IT Bangalore. o

6. Concemed file S

-

[

Guard filc : '. W -_

(Kamiesh C.Valshuey)
jider Secretary to the Gowvt, of India
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